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MINISTRY OF EXTERNAL AFFAIRS
New Dethi, the 26th June, 2009

G.S.R. 93.—In exercise of the powers conferred
by section 24, read with Section 5§ of the Passports Act,
1967 (15 of 1967), the Central Government hereby makes
the following rules further to ammend the Passports
Rules, 1980, pamely :— -

L. (1) These rules may be called the Passports (Second
Amendment) Rules, 2009,

(2) They shall come into force on the date of their
publication in the Official Gazette.

2. In the Passports Rules, 1980, in part THI of Schedule
111, for the existing Form P-5, the following Form shall be
substituted namely :—

“Form P-5
Form of Identity Certificate
(Front Cover)
Identity Ceﬁiﬁcate
Emblem

Republic of India

(Inside front Cover)

Republic of India

Type  Country Code ID Certificate No.
P IND_
Surname
Photo
Given Name(s)
Place of Origin Sex Date of Birth
Place of Birth
[ ] Place of Issue
[ ] Date of Issue Date of Expiry
Page-1
1dentity Certificate
Emblem

This Certificate is issued for the Sole Purpose of
Providing the holder with identity papers in lieu of a National
Passport it is without Prejudice to and in no way affects the
National status of the Holder, if the holder obtains any other
Travel document, this certificate ceases to be valid and must
be surrendered to the Nearest Indian Passport issuing
Authority,
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. This Certificate is valid for travel to all countries

Signature and stamp of issuing authority
'(,Page~2) '
This Identity Certificate contains 36 pages.
(Pages 3to 34)
VISAS
(Page-35)
Miscellaneous service

QObservation »

(Page-36)
Caution

This identity Certificate is the Property of the
Government of India, Any Communication Received by
the Holder from a Passport Authority regarding this
identity centificate including demand for its swirender,
should be complied with immediately.

This identity certificate should not be sent out of
any country by post. This should be in the custody either
of the holder or of a person authorized by the holder. 1t
must not be altered or mutilated in any way.

Loss, Theft or Destruction of his identity certificate
should be immediately reported to the nearest passport
authority in India or if the holder is abroad, to the nearest
Indian Mission/post and to the local police only after
exhaustive enquiries shall a Duplicate Identity certficate
be issued.

(Inside back cover)
Name of Father/Legal Guardian
Nairie of Mother
Name of Spouse
Adﬁfes&

Old ID. Cert. No. with'Da’te and Place of Issue
F ile No. ” : :

IR No. VITIA405/17/2007)
A. MANICKAM, Jt. Secy.

Note : The principal rules were published
of India vide number G.S.R. 691(E),
December, 1980, and subsequently amenc
(i) G.S.R. 50 (E), dated 7-2-1

(i) G.S.R.494 (E), dated 10-6
(i) G.S.R. 469 (E), dated 24~
(ivy G.S.R.325(E), dated 12-4
(v) G.S.R. 482 (E), dated 13-6
(vi) G.S.R.494 (E), dated 16-6
(vii) G.S.R.345 (E), dated 29+
(viiiy G.S.R. 860 (E), dated 8-1
(ix) G.S.R.857 (E), dated 13~
(x) G.S.R. 84 (E), dated 11+
(xi) G.S.R. 1155 (E), dated 21
(xii) G.S.R.622 (E), dated 2
(xiii) G.S.R. 653 (E), dated 20-
(xiv) G.S.R. 100 (E), dated 4-3
(xv) G.S.R.275 (E), dated 20-
(xvi) G.S.R. 586 (E), dated 21
(xvii) G.S.R. 111 (E), dated 22
(xviii) G.S.R. 684 (E), dated L
(xix) G.S.R. 721 (E), dated 7-8;
(xx) G.S.R. 477 (E), dated 16
(xxi) G.S.R. 485 (E), dated 1-
(xxii) G.S.R. 503 (E), dated 10
(xxiii) G.S.R. 833 (E), dated
(xxiv) G.S.R. 592 (E), dated
(xxv) G.S.R 491 (E), dated 28
(xxvi) G.S.R. 605 (E), dated 5-
(xxvii) G.S.R. 516 (E), dated 8-
(xxviii) G.S.R, 827 (E), dat
(xxix) G.S.R. 34 (E), dated 1
(xxx) G.S.R. 472 (E), dated 2.
(xxxi)  G.8.R. 473 (E), dateg
(uxii)  G.S.R. 485 (E), dated
(xxxiil) G.S.R. 529 (E), date
(xxxiv) G.S.R. 584 (E), datad 4
(xxxv) G.S.R. 632 (E), dated 2
(xxxvi)  G.S.R. 482 (E), dated 2
(xxxvil) G.S.R. 527 (E), da
(oavii)  G.SR. 576 (E), dated 2
(xxxix) G.S.R.817 (E), da
(1) G.SR.879E), dated 5-
(xl) G.S.R.235(E), dated 2
(xlii) G.S.R. 417(E), da
(xlii)) G.S.R. 429(E), datgc
(xliv)  G.8.R 399E), dated
(xlv) G.S.R. 674(E), date:
(xivi) G.S.R. 603(E), date
(xlvil) G.S.R. 242(E), datet
(xlviii) G.S.R. 526(E), dated
(xlix) G.SR.43(E), dai
(1 G.S.R. 103(E), da

(i) G.S.R. 850(E), date

(liiy G.S.R. 390(E), date



